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Statue of Lord Irwt. ill. Deihl 

1'778. Shri Yashpal Singh: Will the 
Minister of Home Affairs be pleased 
to state: 

(a) whether it is proposed to re-
move the statue of Lord Irwin out-
me Parliament House .as it has been 
disfigured; and 

(b) if so, when and where it will 
be removed? 

The Deputy MblJster in the Minis-
try Of Home Affairs (Shri L. N. 
M1shra): (a) and (b). No decision has 
been taken regarding the removal of 
this particular statue. The policy in 
regard to the removal of such statues 
is that they will be removed On suit-
able accommodation being available 
for them in mlUleUIna 
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Public Demonstration Near 
ParlJameat Houae 

~ 
Dr. L. M. Singhv1: 

1778. Shri Kishan Pattnayak: 
Shri Ram Sewak Yadav· 

~ Shri B. N. Mandai: . 

Will the Minister of Home A11'alr8 
be pleased to state: 

(a) whether it is a fact that certain 
public workers were arrested and de-
tained for taking part in a demons-
tration on the 13th March, 1964 out-
side the Parliament House; 

(b) if so, the names of the public 
workers arrested and detained and 
the places of detention; 

(c) the charges on which these 
public workers have been arrested 
and detained; 

(d) whether a prohibitory order 
against a public assemblY' was pro-
mulgated by the District Magistrate 
in the vicinity of the Parliament 
House on or before the 13th of March, 
1964; and 

(e) it so, the facts and circums-
tance, necessitating such a prohibi-
tory order? 

The Minister of State In the Mba-
istry of Home Mairs (Shri HaW): 
(a) Yes Sir, ' 

(b) and (c). A statement is laid on 
the Table of the House [Placed in 
Library. See No. LT-2628/64.] 

(d) Yes Sir. 

(e) Parliament HOuse being a busy 
place with heavy 'vehicular tramc. 
unrestricted holding of meetings, pro-
cessions and demonstrations, in its 
closc vicinitYT is likely to endanger 
human safety and disturb public 
tranquillity. It was, therefore, con-
sidered necessary to prohibit the 
holding of aJ;ly public meetings, de-
monstrations or processions in and 
around the Parliament House, includ. 
ing the entrances leading to Its com-




